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1915 
[20th October, 1'351 1 

. BE it enacted by rarliament as follows :- 
a 

1. ghort title and commencement.-(l)_This Act may be ~ d l s d  the 
Benarcs Hindu University (Amendment) Act, 1951. 

(2) Sections 15 and 16 shall come iptp force at once zlnd t.he remaining 
provisions of this Act shall come into force on such date'as the Central 

-A' . 
Government may, by- notification in the Official Gazette, appoint, and - 

' different dates may be appohted for different provisions. 
2. Substitution of certain expressions for certain other expressions in 

Act XVI of 1915.--In the Benares Hindu University Act, 191.5 (herein- 
after t,o as the principbl Act), r n h e n c ~ e ~ ~  an expression mentioned 
in column 1 irf the Table hereunder occurs then, unless 'other,wise pxpressly 
provided in this Act, there shall be substituted therefor the expreseion'set 
opposite to it in'column 2 of the said Table. 

TABLE , 

I 2 , . 

~ e n a r e i  
Council 
Regulaitions 
Senate , 

Bmaras 
Executive Counril . 

Ordinanma . 
Aoademic Council , 

. 3. Substitution of new sections for sections 4, 5 and 6 jn Act XVI of 
1915.-For sections 4, 5 and 6 of t h e  principal Act, the follomring sections 
ehall be substitutad, namely :- 
a "4. UtziveTsity open to all clnsses, castes and creeds.--'l'he Eni- 

versity shall be open to persons of either sex and of whatever race, 
creed, caste or class, and it shall- not be lawful for the University 
to adopt or impose oil ally person any test whatsoever of religious 
belief or profession ,in order to entitle him tb be admitted therein, us 
a teacher or student, or to holcl any office therein,& or to gradnate 
the:.aat, or to enjoy or exercise any privilegz thereof, except in ros- 

I pect of aily particular beliefaction accepted by the University, where 
sur;li test is made a condition thereof by any testamentary or other 
instrument creating such benefaction : - 

Provided that nothing in this section shall be deemed to preve*b 
religious instruction. being given in the manner prescribed by the 
Ordinances to those who have consented to  receive it. 

- Price aitnas 2 or 3d. ... 
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4h: I'owt.r.- of t l ~ e  U~rivcrsity.-The University shal! have the 
following powers namsly : -- 

( 1 )  to provide for instruction in such branches of learniug as 
the Un~\x:?rsity may think fit, and to inalce provision for research 
and for the 'advancement and Bisscnlil~ation of knowledge; 

(2) t o  promote 0rienta;l kudies; and in particular Vedic. 
I-Iindu, Ruddhiai  and Jairl studies, qntl . t o  give instructios ln 
Hindu religion and to  impart moral and physical traiuing; 

(3) to  hold exaini~lations and to grallt and confer degrees and 
other academic distinctions to and 011 persons ~vho- 

(a) shall h a v e  pursued a course of studjl in the Urllver 
sity or in ail institution maintained under ~ub-sect ion ( 1 )  of 
section 15 or admitte-1 to  tile privileges of the  1,'nivcrsit~ 
under sub-gection (2) of tha t  ~ s c t i o n ,  or -  

* ( ( I t )  are teachers '!i~ educational institutions, 1111der c ~ n .  
ditioris laid. down in the S k t u t e s  and Lhe Or~l ina~lces ,  all? 
ahall have passed the exaini~lations of the  U~l ive r s~ ty  uoder 
like conditions, or . . . 

( c )  ,being women, shall have pursued a ;ourse of private . 
s tudy 'and shall have passed the  examinations of the rJ~river 
sity under conditions laid down in the  Ordinxrlces: 

(4) t o  confer honorary degrees or other distinctions in the 
manner laid down in the  Statutes ; 

I 

(5) to grant such diplomas ,to, and t o  provide such lectures 
and instruction for, persons not being membeis of the University 
as thz  University inay deternllne : . 

k: 
=A : (6) to  co-operate with ~ t h e r  Un'vetsities .and ii.ut\mrities ib p. 
G ' - such mal i i~er  and f o r  such purposes as the  U-niversit-I' may 

@A': 
.sl 'determine ; p; 
p. 
&&? 

( 7 )  tr, inst i tute professnl-ships, rea-lerships,. . lecturerships ?$d 
C 
'& 

other teaching posts required by ' t h e  University and tjo ' ~ p p o ~ n t :  
p, . , persons to such profeqsorships: resderships, lecturerships and 
Z L .  L. 
$.. . ~ t h e r  posts ;, . . 
p .: . 
i': 
<,% k?; .. - (8) to insti tute and award fellowships (iiicluding travelling 
??<> 

&:. %.. 

fe l lnn~hips) .  schnlarsh~ps ,  st i~dentships.  exhibitions arid prizes i~ 
b.,. 'accordance.~vith the Statutes and 'the, Ordinances; 
t: 

(9) to  institute and maintain Halls  and hostels and to  recog. 
nise places of residence for students of the  University; 

f 70) ta demand knrl receix-e such fees and other charges a, 
may b~ prescribzd by the  Ordinances; - - . - ( ! I )  t o  supervise and cbntrol the residence 'and to ~.cugulate 

' 
the discipline of students of the University, and to make :mange. 
rnknts for promoting their health ; 

. 
. : 

PC. . , .  1 12') to make s p e c i ~ l  'a&~n'$ments in respect of t h e  ~.r,sidence. 
p' 

. s dis::il;lii~e. and . teaching of women students ; ! E .  7;. .., *,,. .& -,*-& . fi-.+L &%. ; 
?: q.. $4, 3 ,- \ ,$ .  1 .  ; :..-.. ?-:' t~ - P I  t\-e. 

6: 
i 

r' 
g : -: . ,;' .. j - ~ . . 
<~ 

I 
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(13) to create administretive, .rni~liskrial and other necessary 
y s t s  and to make ,appointments thereto; and 

(14)  to do all such other, acts and things, whether iwidental  
to the powers afaresaid or not, as  may be requisite in arder to 
further the objects of the University. , , 

5. Vz"sitor.-(1) The President of India shall be the Visitor of the  
University. 

8 

(2) The Visitor shall have the right t? cause an inspection to be 
made by such person or persons as he may direct, of the University, its , 

buildings, laboratories and equipment apd of any institution maintain- 
ed by the University, and also of the examinations, teaching and other 
lvcrk conducted or done by the University and to cause an  inquiry to  
be made in like manner i r  respect of any matter connected with the 
University. 

(3) The Visltor shall in every case give notice to the.University 
of his intention to  Cause an inspectipn or inquiry to be made, and t b  ' 
UAiiversity, shall be 'entitled to appoint a representative who sliall have 
i h  3 right $q be present 2nd be heard a t  such inspection or inquiry. 

(4)  The ['isitor mag addl.ess the Vice-Chancellor with reference to  
the result of such illspectioll and inquirg, and the  Vice-Chancellor 
shall comn~unicate to  the Executive Council the views 'of the  Visitor 
with such advice as  the Visitor may offer upon the  action to  be taken 
thereon. 

- 
(5) The Executive Council shall communicate through the Vice- 

Chancellor to the  Visitor such action, if any, as i t  is proposed to  take 
or has been taken upon the result -of such inspection or inquirg. . 

(6) Where the  Executive Council does not, - within a reasonable 
tirne, take action to the satisfaction of the  Visitor, the Visitor may, 
after considering any explanation furnished or representation made by 
tho Executive Council, issue such directions as he  may thinli fit and 
t h e  Executive Council shnll he. bo~lnd to comply ~ i t ~ h ' s l ~ c h  direc.tions. 

(7) Without prejudice to the foregoing provisions of this section 
the  Visitor may, b l  orGer in writing, annul any proceeding of the  
University which is not i r ~  ccrlfornlity with this Act, the  Statutes or . 
the Ordinances : 

Provided that before making any such order, he shall call upon 
the University to show cause why such an order should not be made 
and if any cause is shown within a reasonable time, shall consider 
the same. 

6 .  ('hief Rector and ~ec to r s . - (1 )  The Governor of the State of 
Uttar Pradesh shall be the  Chief Rector of the  University., 

(2) Such persons, as  may be appointed in this behalf in  accord- 
ance with the Statutes,  shall be the  Rectors of the  University." 



4. Substitution of sectioni 7.in Act XVI oi 1915.-For sectioi> 7 of tho 
;rr!ncipal Act, the following sect1011 shall be s,ubstituted, i~amely :- . * 

"7. Officers and authorities of the U?ziuersity.-The followkg shall 
j. 
1 be the officers ,an3 auJhorities of the University :- 

OFFICERS O F  THE UNIVERSITY 

(i) The Chancellor, 

(ii) The Pro-Chancellor : 

Provided that untik one of-the two Pro-Chancellors holding ofice a t  
the cornmencement of the Benares Hindu University (Amendment) 
Ac%, 1951, ceases to hold bffice, there shall be two Pro-Chancellors, 

(iii) The vice-Chancellor: 
I 

(iv) The Pro-Vice-Chancellor, 

(v) The Treasurer, 

'C (ai)' Tho Registrar, 4 
:? I 
h - 

(vii) The Deans of the Faculties, and . . 
(viii) Such other persons in the service of t6e' Uniyersity as 

may be declared by tho S ta tu tes  to be the oficers. of t h e  
University. 

AUTHORITIES OF THE UNIVERSITY 

[. (i) The Court, . 
(ii) The Executive Council, 

' (iii) The Academic Council, 
$- 

(w) The Standing Committee of the Academic Council, . ' - 
(v) The Finance Committee, 

1 
i (vi) The Faculties, and 

(vii) Such other authorities as may be declared by the 

i' 
Stat~i tes  to be authorities of the University." 

t 
i. 5. Amend~nen~ of section 9, Act XVI of 1915.-ln section 9 of the 

principal Act,- 6 

p: (a) in sub-section ( I ) , -  

. . (i) the words "in administrative matters," shall be omitted; 

. (ii) for the words a.nd brackets "the Senate (save when the 
Senate has acted in accordance with powers conferred on it under 
this .Act, the Statutes or the Regulations)" the words and brackets 
"the Executive Council, the Academic Council and theSta.uding 

- Corninittee of the Academic Council (save when these, authorities 
. have acted in accordance with powfirs conferred on them under 

this Act, the Statutes or the Ordinances)" sha,ll be substituted: .- 

(b)  sub-section (2)  shall be omitted. a 
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6. Amendment of section 10, Act XVI of 1915.-For sub-section (1)  of,  
section 10 of the principal Act, the following sub-section shall be substi- 
tuted, namely:- 

" ( 1 )  The Executive Council shall be 'the executive body' of the - 
University. ' ' 

7. Amendment of section 11, Act XVI of 1915.-In section 11 of the 
principal Act ,-- I I 

(a) in sub-sectidn ( I )  the  word "entire" shall be -omitted; 1 
I 

(b)  sub-section (2) shall be omitted. I 

! 
8. Amendment of section 12, Act XVI of 1915.-For section 12 of the 

, principal Act, the following srsction shall be substituted, namelyv:- 1 

"12. Tlze Standing committek of t7ze Academic Gounci1.-There 
shall be as Standing Committee of the Academic Council which shall 
exercise such powers and perform such duties as may be vested in it  
by the Statutes." 
9. Amendment of section 13, Act XVI 1915.,Eor sub-sedtion ( I )  of 

section 13 of the principal Act, the following sub-section shall be substi- 
tuted, namely :- 

C 

" ( I )  Thr accounts of the Universitg shall, once at lea'st in eveq. 
year and' at intervds of, not more than fifteen months, be audited by 
the Comptroller and Auditor-General of India." 

, 10 Amendment of sectian 14, Act XVI'of 1915.-In sectiop 14 ol: the 
principal Act, for the words "the States" the word "India" shall be 
substituted. 

11. Amenqment of section 15, Act XVI of .1915.--11; sectioii 15 of the 
principal Act,- 

(a) in sub-section ( I ) ,  for the words "institutions in Benares" the 
words "institutions ,including High Schools, within a radius of fifteen 
mires from the main temple of the Universitg" shall be substituted; , 

(b) in sub-section (2) ,  for the words "institutions in Benares" the 
words "institutions including High Schools, within the aforementioned 
limits" shall be substituted. 

12. Amendment of sse'tion 16A, ~ c t  XVI of 1915.-In section 16A of ' 

the principal Act, after the word "fund" the words "or provide such 
insurance scheme" shall be inserted. . , 

'13. Amendment of section 17, Act XVI of 1915.-In section 17 of the 
principal Act,- 

(i) for sub-section ( I ) ,  the following sub-section shall be substitut- 
ed, namely : - 

, "(1) Subject to the pl+ovisions of this Act, the Statutes may 
provide for all or a;ny oC the following matters, namely:- 

(a) the constitution, powers ahd duties of the Court, the 
Executive Council3 the Acadginic Council, the Standing 
Committee of the Academic Council, the Finance Committee 

and such other bodies, as may be deemed' necessary to 
constitute 'from tjme to time; 
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I ( b )  the election and continuance in office of the members 

I of the said bodies, includiiig the continuance ia office of the 
first members, and the filliriy of vacancies of members, and k I 

' 
all other mat te r s  relative to those bodies for which it may be 
rlecessarg or desirable to provide; 

5. - 
t ( c )  the &pointment, ]Id\vel*s and duties of the officers 

of the University; 
L' 
I; ( d )  the constitution of a pension or provident fund and 
$, the establishment of ah insurance scheme for the benefit of 
i: the officers, tea'chers and dther employees of the University; 
2 
t 
&.. W. 

( e )  the conferment of honorary degrees; 
ti 
g- the withdrawal of degrees, diplomas, certificates and , 

t 
other academic distinqtions; 

g* 
p 

(g) the  establishment ahd abdlition of Fa?ultles, Dppart- 
i I ments, ~H'alls, Colleges and institutions; - 
i . '  
@ (11) the conditions under which colleges ~ ~ n d  other ~ns t i -  
i-5 
b tutions may be admitted to the privileges of the Universit~ g ,A' 
p and th5 withdrawal of such. privileges; 
t; 
g - (i) t.he institution of fello~arships, scholarships, student: 
e- ships, exhibitions, medals and prizes; and g - 

(j) all other matters which by this Act are to be or mag 
S .  be provided by the Statutes."; ! 
k 
f (ti) for sub-sections (3), (4) and (5), the following sub-sections 

shall be subs t i t~~ ted ,  namely:- , 

r- "(3) The Court may, from time to time, make new or 
p 
%.- 

additional Statutes or may 'amend or repeal the Statutes in 
the manner hereinafter in this section provided. 

5 g (4) The Executive Council may propose to the Court the 
F draft of any Statute to be passed by the Court, and such 
ir - draft shall he conside~ed hv the Court a t  its next meeting. 6 .  

(5) The Court rimy approve any such draft as is referred 
! 

k to in sub-section (4.) and pass the Statute or reject it or re- 
B 
5 turn i t  to the  Executive Council for reoonsideration, either in 
P whole or in part, togefher with any amendments which the 
k '  Court mag suggest: 

Provided tha t  the Executive Counoil shall not propose 
I 

the draft of any Statute or of any amendment of a Statute 
affecting the status,  powers or constitution of any existing 1 .  authority of the University until such authority has been 

5 
5 given an opportunity of expFessing an opinion upon the pro- 

posal, and any opinion so expressed shall be in wliting and 
shall be considered by the Court. 

(6) Any inember of the Court may propose to the, Coult 
the draft of any Statute and the Court may either reject the 

i' proposal or refer such draft ,for co~lsideration to the  Executive p Council, which may either reject the proposal or submit the  
I 

draft to the Court in such form as the Executive Council may 
$ 
L . . 
t 1 

I 

I 

L. 



OF 19511 B e ~ z w e s  Hindz~  Ujziversity (Anze~~d?~ze~z t )  '7 

approve, and t h e  provisions of .this scc t io~l  shal l  apply i n .  t he  
case of any draft so snbillitted a s  they apply in t h e  case  of 
d draft  proposed tn the  Court by the Esecutive. Council. 

I 

(7)  Every  new Sta tu te  dr-addition to  t he  S t a tu t e s  or  ,any 
arnelidtnent or repeal of a S t a tu t e  shell require th_e previous 

approval ot the  Visitor ~ v h o  may sanction, disallow or remit  
it for further  consideration. " 

1 

1 9  Substitution of new sections for sections 18 and 19 in Act  XVI of 
1915.-For sect iol~s 18 and 19 of t he  principal Act, t he  following sectidns 
shal l  be s ~ ~ b s t ~ t u t e d ,  u a n ~ e l y  - - 

+I18 Ordinnn(.es.-(1) s u b j e c t  to t he  provisions of this  Act  and 
' 

t h e  S ta tu tes ,  t l ~ e  Ordil ldl~ces may -provide for all or itng of t h e  following 
, mat ters ,  u iwe lp  : - 

( ( 1 )  'the , ~ d ~ n l s s i o n  nf s t l rdel~ts  to t he  University and  their 
enrolrne11t.d as  such : 

(b!  the oo!lrses of s tudy to  be laid down for all degrees, dip- 
lomas and certificates of the  Uni\lersitj  ; . 

+ .  
( c )  the  creprees, diplomas, certificates and other  academic dis- 

rinctiolrs' to be awarded hy the University, t he  qualifications for 
the same,  and t he  means  to  be talren relating to  the grautingsand 
ohtaini~lg the s ame  ; 

( ( 1 )  the  fees to  be charged for courses of s tudy in the  Univer- 
sity and  for admission to  the  exami l la t~ons ,  degrees and  diplomas 
of the Ul~ivers i tg ;  

(e) t he  conclitions of the"  award of fello~~7ships, scholarships, 
~ t u d e n t s h i p s ,  rxhi l ) j t io~~s .  'medals and  pripes; 

( f )  tllr c o ~ ~ d ~ ~ c t  ot t~xami l la t io l~s ,  including the  t e r n ~ s  of oiTic:e 
; I I I ~  I ~ I ~ I I I I ~ ~ I *  ot i<l~pointment and tile duties  of examining bodies, 
r \ a r ~ ~ i l ~ e r . s  and moderators ; 

(g) t he  rnaintenar~ce of discipline among the  students  of the  
University; 

(h) th6  conditions of residence of s t ~ i d e n t s  a t  the  Universi tg;  ' 

( i )  the  special arrangements,  if ally, which m a g  b e  m a d e  for 
the ~esiclence. discipline arrd teaching of wompn stud6nts .  2nd 
the  p r c s~ r ib ing  for t h e m  of special courses crf s t u d y :  

( i )  t h e  giving of religious instruction : ' 

( I ; )  the  emoluments  and the  t e r ~ n s  and  conditions of service 
of *teachers of the  Uuiversity ; 

( I )  t he  m a n a ~ e m e n t  ot Colleges and other  institutions founded 
. .. or maintained n n d r r  sr~b-section (1) of section 15: 

. (w,) the supervision and inspection of Colleges and :o%her ins- 
tltlltiol>s admi t ted  t o  p r iv i l e~es  of the  Universitg under ,sub-see- 

' tion (?) of section 15: 2nd . 
02) all o ther  ma t t e r s  which by this  Act or t he  Statr l tes  a r c  to 

hr or  nlav he provided for b? t he  Ordinances. 
(2) 'The Ilegulatious of the  University a s  in force 11nms.liate1g 

befo) t h c  coii lmencemc~it  of the  Renares  H indu  University (Amend- 
mthnt) Act, 1951, shall be deemed to be the first Ordinances made  . 

, ~lni (e r  this  section. \ 

(.?I T h e  snid Or(1ilinances mav be  amended,  repealed or edded f;: 
\ - '  

at. amp tin]? bo  t he  Executive Council: 
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Provided that-- ' 

(i) no Ordinance shall be made affecting the conditions of 
residence or discipline of students, except after consultation with 

' the  Academic Council; 
. , . (ii) no Ordinance shall be made- a 

(a) affecting the admission or enrolment of students or - prescribing examinations to be recognised as equivaleni to 
the University examinations, or 

(b )  affecting the conditions, made of appoii~tinent or duties 
of examiners or the conduct or standard of examinations or 
any course of study, . 

unlesfi a draft of such Ordinance has been proposed by the Academic 
Council. 

(4) The Executive Council shall not have power to amend an3 
draft proposed.by the' Academic Council under the provisions of sub- 
section (3) but may reject the proposal or return the draft to the 
Academic Council for reconsideration; either in whole or in part, to- 
gether with any amendments which the Execut;ve Covnoi' may 
vuggwt. 

(5) Where the Executive Council has rejected the draft of an  
Ordinance proposed by the Academic Council, the Academic Council 
may appeal to the Central Gove~nment and the Central Government 
mny, by order, direct that  the proposed Ordinance shall be laid befora 
t,he next meeting nf the Court for its 'approval and that  pending such 
npproval i t  shall have effect from such date as may be specified in the 
order. 

Provided that  if the Ordinance is not approved by the Court at 
such meeting, i t  shall cease to have effect. 

(6) All. Ordnlances msde by tlie Exacutive Counc;i shall be sub- 
mitted, as soon as may'be, to  the Visitor and the Court, and shall be 
considered by the  Court a t  its -next meeting and the Court s!lall have 
power, by a resolution passed by a majority of not less than two-thirds 
of the members voting, to cancel any Ordinance made by the l?xecut,iva 
Council. nnd such Ordinance shall from the date of such resolution 

- cease to have effect. 

(7) The Visitor may,  by order. direct that the opesption of nny 
Ordinance shall be suspended until he has had an opportunity of exercis- 
ing his power of disallowance, and any order of suspension under this 
sub-section shall cease to have effect on the expiration of one month 
from tbe  date of such order or on the expiration of fifteen day8 from 
t h e  date pf consideration of the Ordinance by the Court, whichever 
period explres later. 

(8) The Visitor mag, a t  any time after an Ordinanca has been 
considered by the Cou~.t, sign if^ to the Exawtive Council his dis- 
allo\vance. of ~11cl1 Ordinance, and from the date of receipt by the 
Executivz ~'ouncil of intimation of such disallowance, such Ordinance 
fiht~ll cease to have effect. 



1 
I 

OF 19511 Benmes H ~ n d u  Universzty (A?nendme~zt) 

19. Po.zuer to make ~e~ulattdns.-(1)  he authorities of the 1 
University may make Regulations consistent with this Act, the ! 
Statlxtes and the Ordinances- ? 

(a) laying down the procedure to be observed a t  their meetings i 
aud the numbor of members required to form a qcorum; I 

(b) providing for all mntbers which by this Act, the Statutes 
-or the Ordinances are to be prescribed by Regulations; and ," 

(r,) proViding for all matters solely concerning such authorities 
or cornrnittees appointed by them and not provided for by this 
Act, the Statutes or the Ordinances. 
(2)  Every authority of the University shall make Rebrations 

providing for the  giving of notice Q .the members of such authority of 
the dates of meetings and wf the business to be considered a t  meetings 
and for the keeping of a record of the proceedings of meetings. 

(3)  The Executive Council may direot the amendment, in such 
mannsr as 15 ma'y spacify, of any Regulation made under this section 
or the annulment of any such Regulation: 

Provided that  any authority of the University which is dissatisfied 
with any such direction may appeal to the Court, whose decision in 
the matter shall be final. 

19A. Conditions of service of officers amd teachers.-(1) Every . 
salaried oflicer and tea9her of the University shall be appointed under 
a written contract, which shall be lodged with the University and a 
copy of which shall be furcished to tha officer or tezcher concerned. - 

(2 )  Any dispute arising out of a contract between the University 
and ally of its officers or teachers shall, a t  the request of the otticer or 
teachsr conceroed or at  tha instance of the University, bs referred to a 
Tribunal of Arbitration consisting of one member appointed k,y the 
Executive Council, one member nominated by the officer or teacher 
concernad aj2d &n umpire appointed by the Visitor, and the decision of 
the Tribunal shall be final." 

15. ~ e m ~ o r a r $  provision for amendnlent of St&tutes.-The Central 
Government may, by  notification in t%e Official Gazette, make such 
adnptationa and modifications .in the Statutes in force immedititcly bafore 
t h e  cohmencement of this Act as in ita opinion may be neeessury or 
expedient to bring the provisions wf the Statutes into' accord with the 
provisions of the principal Act as amended by this Act; 

. 

Provided thxt nothing in this section shall be deemed to  empower the 
Central Gbrernment to mpke any zdaptation or modification of any such 
Statutes after the expiration of ,thre.e months from the commencement of * 
this Act. 

16. Transitional provisions.-Any officer or authority of the University 
exercising any fu~?ctions under the principal Act, immediately before the 
comnlei~cement of this Act, shall continue to  exercise such functions until 
the corresl~o~ding new officer or authority is appointed, elected or constitut- 
ed in accordance with the provisions of the principal Act as &mended by 
this Act or the Statutes as adapted or modified under this Act. 

' , 




